16 8E EUBLISHED IN PART I1I SEGTIONIS(ii) OF _JHE GAZETTE OF INDIA

GOVERNMENT OF INDIA
MINISTRY OF FINANGE
(DEPARTAENT OF REVENUE )

New Delhi, the 13th June, 1995

CNOTIFIGATION
{INCOME~TAX)

(;u, No o, : In Eerclue DF the pouers conferred by sub*clause
viv) of clauue (23C) of Section 10 of the Income=~tax Act, 1961(43 of
1961), the Central’ Government hereby notifies ™adhya Pradesh Mahila -
Kalyan -Samiti, Govindpura, Bhopal™ for the purpose of the said sub=
clause for the assessment years 1996-97 to 1998-99 subject to the
following conditions, namely $- - |

(i) . the assessee will appiy its income, or accummu-
- late for application, wholly and exclusively to
the objects for which it is established;

(14} the assessec Will not invest or deposit its funds
(other than: voluntary contributions rsceived and
mainteined in the form of jewellery, furniture
ete.)for any period during the previous years
relsvant to the assessment ysars mentioned above
otherwise than in any one or more of the forms
or modes specified in ubnseculan\u) of Saction

11;

(iii) this notification will not epply in relation to
any income being profits and gains of business,
unless the business is incidental to ths attain
ment of .the objectives -of the assessese and
separate ‘books of accounts are maintained in
respect of such businegss,.

O
(He K. CHOUDHARY)
UNDER SECRETARY TO THE GOVT. OF INDIA,

Notification No. SIS . ' (FeNoo197/34/95~1TA~I)

Ta

The Manager,

Government af India Press,

Ring Road, Mayapuri Industrial Area,
{Neax Rajourl Garcen), New Dslhi,



JU BE P LISHFD IN PART I1 SECTIGH 3(11) GF THE GRZETTE UF INDIA

. GOVERNMENT DF INDIA
MINISTRY OF FINANCE
(DﬁpaﬁnﬂL\T OF REVENUE )

..‘tl.n

New Oelhi, the 13th June, 1935

"NOTIFIGATION
(INCOME~TAX)

5.0, Mo, - = - in mXerclse of the pouers conferred by sub=cl ause
{iv) of clause (23C) of Section 10 of the Income~tax Act, 1961(43 of
1961), zhe Oentral’ Government hereby notifies Madhya Pradesh Mahila

Kalyan Samiti, Gbuindpura, Bhopal " for the purpose of the said sub-
cleause for the assessment years 1296-97 to 1298-99 subject to the

feliowing conditions, namely -$-

(L) ' the assessee wWill apply its income, or accummu=
.late for application, wholly and exclusively to
.the objects for which it is established

(11} the assessee will not invest or deposit its funds
(other than voluntary contributions received and
maintzined in the form of jewellery, furniture
etc,)for any period during the previous years
relevant 't the assessment ysars mentioned above
otherwise than in any one or more of the forms

or modes specified in SUb“SGCLlGn(D) af Section
1.

(1id) this notification will not apply in relation to
' any income being profits and gains aof onlﬂCSn,
‘unless the business is incidental to the attain=
ment aof the objactives of the asssssse and
separate baoks of accounts are maintained in
"respect of such business, '

NP

(He K. CHOUDHARY)
UNDER SECRETARY TO THE GOVT. OF INDIA,

Notification No. 6(1555;*; - | (FoNo,197/34/65~1TR=I)

Ta

The flanager,

Government of India erbS,

Ring Road, Mayapuri Industrial Arsa,
(Maar HEJDUTl Garden), New Delhi,



